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file
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

A, No. 200/2022
IN THE MATTER OF;

MANJEET BHARDWAJ & ORS PETITIONER

VERBUS

GOVT. NOT OF DELHI &0RS. REBPUNDENTSE

REPLY ON BEHALF OF M
ON BEHALF OF RESPOND]

THE INTERLOCATORY APPLICATION FILED
0,10-15,

=i to the respondent o

the reply to the averments made in the application by the above mentioned

respondent,

That the illegal Dairies;/ premises of the above mentioned res sondents were sealed
on dated 12.09.2022

That the petitic

wers were caught using the properties dairy acuvity which s

against the order of How'ble High Court of Delhy n o matier of

379172000 utled Common Cause Vs Union of India and WPC No

Sham Sharma vs Government of NCT & Ors,

That the properties/premises of the above mentioned petinoners fails under the
urbanized area and not authorized for ru nning the dairies.

That they can run the Dairy only in the authorized dairy colonies and the
properties of the above mentioned respondents are not authorized for running the

dairies.

That these are authorized dairy colonies which are as under:

A Kakrola Dary Colony

B, Nangh Sakrawati Dairy Colony
C. Goyla Dairy Colony

D. Ghogha Dairy Colony

Shahbad Dairy Colony

e
xf’
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$~35-
*

%

- 187 3

IN THE HIGH COURT OF DELHI AT NEW DELHI
Date of Decision: 4" September, 2019

+

B

W.P.(C)

W.P.(C) 697/2016
SHAM SHARMA Petitioner

.....

Through:  Mr.Anish  Gupta, Mr.G.S.Thakur,
Advs.

Versus

GOVT.OF NCTOF DELHI & ORS ... Respondents
Through:  Mr.Sanjoy Ghose, ASC with Ms.Urvi
Mohan, Adv. for GNCTD.

Mr.Giriraj Subramanium, Adv. with Mr.Rohan
Jain, Adv. for R-3/DDA.

Ms.Mini Pushkarna, Standing Counsel with
Ms.Swagata ~ Bhyuan, = Ms.Shiva  Pandey,
Ms.Khushboo Nahar, Advs. for North DMC.
Mr.Anil Grover, Standing Counsel with Mr. Tushar
Sannu, ASC, Ms.Noopur Singhal, Adv. for
NDMC.

Mr . Tushar Dahiya, ASC for R-8/EDMC.

W.P.(C) 7663/2017

SN BHARDWA} Petitioner

Through:  Ms.K.Gayatri, Adv.

Versus

Through: Ms.Manisha T.Karia, Adv. with
Ms.Sukhda  Kalra, Mr.Shashank  Mangal,
Mr.Aman Irani, Advs. for R-1. ‘
Mr.Reshesh Mani Tripathi, Adv. for UOI
Mr.Anuj Aggarwal, ASC with Mr.Atul Goel,
Dr.Purshottam Bansal for GNCTD.

Mr.Arjun Pant, Adv. for DDA.

Ms.Monika Arora, Adv. with Mr.Harsh Ahuja,
Mr.Kushal Kumar, Advs. for SDMC.

697/2016 & other connected matters ' Page I of 6
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Ms.Mansi Gupta, Adv. for R-7/North MCD.
Ms.Mini Pushkarna, Standing Counsel with
Ms.Swagata ~ Bhyuan, = Ms.Shiva  Pandey,
Ms.Khushboo Nahar, Advs. for R-11/DUSIB.

+ W.P.(C) 459/2018 & C.M.N0.1990/2018

GAURI MAULEKHI .. Petitioner
Through:  Ms.Ekta Sikri, Adv. with
Mr.K.Gayatri, Ms.Priyanka, Advs.
Versus

DEPARTMENT OF URBAN

DEVELOPMENT & ORS. ... Respondents
Through:  Mr.Sanjoy Ghose, ASC with Ms.Urvi
Mohan, Adv. for GNCTD.
Mr.Nikhil ~ Goel, Standing Counsel with
Mr.Dushyant Sarna, Adv. for SDMC.
Ms.Mini Pushkarna, Standing Counsel with
Ms.Swagata ~ Bhyuan, = Ms.Shiva  Pandey,
Ms.Khushboo Nahar, Advs. for R-3/North DMC.
Mr.Amit Sinha, Adv. for R-5/EDMC.
Ms.Sakshi Popli, Adv. with Ms.Samreen, Adv. for
DPPC |
Mr.Ajay Digpaul, CGSC with Mr.Soumava
Karmakar, Adv. for R-8.

CORAM:

HON'BLE THE CHIEF JUSTICE

HON'BLE MR. JUSTICE C.HARI SHANKAR

JUDGMENT
D. N. Patel, Chief Justice (Oral)
1. Writ Petition (Civil) No0.697/2016 has been preferred with the

following prayers:-

“a) Issue a Writ of Mandamus or any other appropriate Writ,
order, or direction in the nature thereof, directing the
Respondents to take all necessary actions to clean and
regularly maintain the road, footpath and the sewage line

W.P.(C) 697/2016 & other connected matters Page 2 of 6
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between DDA Land, the Shivaiaya Temple at village Ra qur

Chhawni and Gurmandi area on one side, C.C. Colony on other
side and also the adjoining areas;

b)  Issue a writ of Mandamus or any other appropriate Writ,
order, or direction in the nature thereof, directing the
Respondents to remove illegal dairies operating at affected
area including direction to the concerned Authorities to take
necessary actions to resolve the issue of regular water clogging
in order to prevent the spread of diseases like Dengue, Malaria
and other such contagious diseases to the residents in the
affected area.

¢)  Issue a of Mandamus or any other appropriate Writ
directing the Respondents urgently to undertake regular
fumigation drives, sanitation drives and anti-mosquito breeding
drives on the affected area;

d)  Direct the Respondents to evaluate the extent of the
problem caused due to unhygienic conditions at the affected
area and recommend measures required to deal with the
problem effectively;

e)  Appoint the High Level Court Monitored Co-ordination
Committee to ensure effective co-ordination between the
Governmental Authorities, for proper implementation of the
laws and resolutions in the affected area;

1) Direct the Respondents to take steps with regard to
guidelines of World Health organization and also by involving
Administrative Authorities to suggest recommendation for
various effective measures and also to monitor, check and
control the whole situation,”

Prayers in the other writ petitions are also more or less to the same

effect.
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3. Having heard the learned counsel for the parties and looking into the

facts of the case, it appears that several grievances have been raised by the
petitloners about the illegal dairies which are in operation within the city of
Delhi.  Leamed counsel for the petitioners have taken this Court through
various annexures and orders passed by this Court, especially order dated 4"
July, 2019, whereby several directions have been issued by this Court.
Similarly, learned counsel for the petitioners have also tried to point out to
this Court that the respondents have not taken effective steps to close the
dairies which are being operated without licenses.
4. Moreover, it has been pointed out that Director, Anlmal Husbandry
Unit, Government of NCT of Delhi has aleeady issued a Circular/Office
Memorandum dated 19" August, 2019 (annexed at Page-496 of the petition)
to the effect that if any dairy farms have no license, they must be sealed and
closed. The statistics, which are annexures to the writ petition, have also
been referred to by the petitioners to show that hardly any action has been
initiated by the respondents for sealing of the dairy farms or to disconnect
thelr electricity connection.
5. We have heard the learned counsel for the respondents. Mr.Sanjoy
Ghose, the learned ASC appearing for Government of NCT of Delli in
W.P.(C) No.45%/2018 submits that a detailed status report has been filed in
W.P.(C) No.697/2016 by the Director, Animal Husbandry Unit, Government
of NCT of Delhi dated 31* August, 2019.
6. We have perused the said status report. Paragraphs 3 and 4 of the said
status report read as under:- ‘

"3 That it is submitted that in pursuance of the directions

passed by this Hon'ble Court, from time to time, the local

WP ) BT & other eontioeted matters Poage 4 of §
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haodies have taken prompt action. The action taken during the
period from 01.01.2019 to 15.08.2019 are - 6723 stray cattle
have been impounded and deported to the Gausadan by the
local bexdies, 215 dairies have been sealed, 1365 prosecutions
have been initiated by the focal bodies under the provision of
DMC Act, 1957, 829 complaints have been made by the local
bodies to Delli Police for lodging FIR u/s 289 of IPC, and u/s
98 of Delhi Police Act, and an amount of fine amounting
Rs.6.48.970/- have been imposed by the local bodies on the
defaulting units/individuals under DMC Act.

4. That it is also submitted that the Delhi Pollution Control

Committee (DPCC) has imposed environmental compensation

ranging from Ks. 2.0 Lakh to Rs. 4.0 Lakhs on 41 dairies, from

04.07.2019 to 15.08.2019.”

7. In view of the aforesald status report, it ’appcars that:

i) 6723 stray cattle have been impounded,

i) 215 dairies have been sealed,

iii) 1365 actions have been Initiated for the violatlon of Delhl
Municipal Corporation Act, 1957,

iv) 829 complaints h%’ivehﬁzm;mﬁggd under Section 289 of the IPC
read with Section 98 of the Delhi Police Act, 1978,

v} Fine to the tune of Rs.6,48.970/- have been imposced,

vi)  Delhi Polluion Control Committee has also imposed
Environmental Compensation ranging from Rs.2 lacs o Rs.4
lacs on 41 dairies for the period running from 4" July, 2019 to
15" August, 2019,

vil)  As per Animal Health and Welflare Policy, action will be
initiated by the respondents,

viii)  Unit Identification (UID) of eatile has also been constituted.

H.# ff:,} BIVEOIE & vihey connctod wattors Page 5§
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8. Inview of the aforesaid, it appears that steps have been taken by the

respondents and it is expected from the respondents that they shall continue

to take action against illegal dairy farms as also take steps with regard to the
cattle etc.. as pointed out in the status report. Il any dairy farm is being run
without license, as per the aforesaid office memorandum dated 19" August,
2019, the respondents shall take action of sealing and then closing them
down by disconnecting electricity, water and drainage connections,

9. With these observations, we see no reason to further monitor these
cases and the writ petitions are, accordingly, disposed of. The pending
applications are also disposed of,

10.  The respondents will also appreciate the directions given by this Court
and implement them. The petitioners are, however, given liberty to move

this Court in case of any difficulty,

CHIEF JUSTICE

C.HARI SHANKAR, ]
SEPTEMBER 04, 2019
anh’

W ORI 2006 & edber connested larters
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IN THE FIGH COURT OF DELHI }
CIVIL WRIT PETITION NO. 3791 OF 2000 i
|  with CWP No. 8421997
Date of decision: December, 16, 24X
CWP NO, 3791/2000
COMMON CAUSE (REGD SOCIETY .
SO represented by Ms, Meers Bharta, Advocaie,
with My, Rajesh Mazamdar, Advocute,
> VErsUS
1. UNION OF INDIA
5. GOVERNMENT OF NATIONAL C APTEAL
TERRITORY OF DELHL
3. MUNICLPAL CORPORATION OF DELHI
4. NEW DELHL MUNICIPAL COUNCIL. ‘

...... cepresenicd by MeY.K, Shalf, Advosate,
(or Govt. of MCT of Delhi,
Mp Vibhu Shankan,Advecate, {or VICD.
M. Himn Kohll, Advoene, for NDMC,
M. Shell Sethi, Advocue, for NCRPB,
M. Geetn Mittal, Advocate, for DDADIB.
My, Ruj Panjwani, Advocate, for Animal
Wellare Board of Lodia

CWP NO. 842/1997:
RAM PRATAP YADAV

..... represented by None,
versis

MUNICIPAL CORPORATION OF DELLI
o e represented by Mr, Vibhu Shankar, Advocate.

CORAM:

HON'BLE MR, JUSTICE ANIL DEV SINGII

. HON'BLE MR. JUSTICE RS, SODUL

1L Whelher reporters of local newspapers be allowed 1o see the
indgment 7 : ;
2. Whether referied to the repouer or not 1 Yes
3. Whether the judgment should be reported in the digest , Yes




ANIL DEV SINGH, [:

These two writ petitions were being liswed together as both these

petitions deal with the :subj{cﬁ:g:t of sumy eaule.  While Civil Wit Petition Mo.

379172600 deals wuhmamxu, of sty einﬂmiﬁif f ni@é and dows, Civi}"‘v\f’m Petition
Mo, 842/1997 highlights mismansgement of Goshalas whete stimy caltle after baog
rounded up ace sent. CWP No., 379172000 seeks a direction to the wespondents to take

’cffcctiw; ’und appropuaie steps 1o deal with the continuing menace of cattle and sty
dogs on the mu’ds‘ It nlso seeks o dh’cgiion‘lo the vespondents 1o keep the roads {ree
of loitering cottle and stray dogs. Besides, the pat'i(\‘an seeles the levy of heavy penalty
oa the owners who allow thelr unimuls to squat nod strny on the rowds.

In' CWP No. 842/1997, \hé pctitiobur seeks the issuance of an
approptiste writ or divection o the wspondent - Municipal Corporation of Delhi
(N@Cﬁ), not only lo injtiate ¢oguiry into atleged financial frregularitdes x::@ﬂ'lﬁil't(:d in
Goshalas, but alse to punish all persons involved in this olleged scandal.

By the pi?cdma&:sdz’ beneh's order dated August 31, 2001 o CWP No.
379172000, the wrlt petition was confined only to the menace of steay cattle 1o eosure
thit proper scheme and guidelines  are prepared by the MCD and the New Delhi

Munici;ﬁai Coux‘jxcil (NDMOC) w0 get rid of the problem so that the roads arce made {ree

“

from roaming cattle,

o CWP No. 379172000, it is stated that cows, bulls and stray dogs on the
roads, pose o serious meauce,  Caitle squal on Lh.c roads and hamper free flow of
uaffic, soylﬁhcti;qus 1u;d'ing{;@»;:tidéhts‘ ond loss Ofﬂ human lives: Tvis pointed out that
at some waffic intersections there is o great concentration of cattle which prevents the
pedestrians {rom crossing the intersections. [t also prevents vehicles from passing

through the intersections even on u green signal.

.
<




<3 CWP 379172000
Concentration of cattle cuuses traffic hazards and endangers life, be that

of an msma! or u bumzm bung, Pn’xscmc r.z‘f"]cmiic{ on vouds a%sc:a causey fiith end

“siench bcwusc af 3 "mr emrcm that ‘nuuomcs Q bmcdmg ground for Wmom leenses.

R

Phenomena of stray ealtle are msmhmud to the owners who abandon their

livestock on ronds in order to uvoid feeding them.  The petitioner in effect pays for

climination of mennce of stray enttle, cows and bulls. Tt also seeks a dircction to the
respondents 10 [EMOve ;simy czxtt}:c', Cmi'vs" and bulls on daily basts (o shelter homes
established for me. and o keep the (;'On’d; clcx&z" fmmﬁ their menace. "The writ petition
olso sceks a directon to the respondents 10 levy heavy penalty on the owners of stray

zmim:u’\s.
It ds not mws&arv 1o hwh gm thﬁ avertents mzﬁ& in CWP No,
842/1997 us the aforesaid detalls of CWP No. 379172000 will also cover the details of
CWP No. 842/1997 except with regurd to the condition of Goshalus/Gosadans and
cows; bulls and catte which are caught by the MC’DI and sent there, - According to the
petitioner in CWP No. 8421997, the MCD iy providing Rs. 75/ per doy for euch
animal which is cought and sent to the Goshalas/Gosadans. [t is alleged that the diet
which is being p:ovndcd vy Goshalas to cnel animal s worth Rs.25/- only perday.
The potmon \Hudw to the foct thm tlm mndmcn of livestock Lmt is handed over to

it

Goshal «\\/Gomddm is p.u hetie. ﬂ\uv wffu from varous discases und injucies. Birds

are seen 1o be feeding from Lhc'ir injuries eyven their eyes. Tt is also alleged that the

Gosndnm/(m»hdlns bb” Lhcsu umm.\h tosiuughtu houws Bven Lhc MCD Employees

are siated (o bc hclpmg Lhe Goshalns/(‘ osudam in the sale of ummah o3 Lhc abeltoirs.
Itis further alleged that the animals are being subjected o cruchy.
At this stage, it may be pointed out that on September 29, 2000, the

counsel for the MCD indicated that 89,149 cautle were rounded up and handed over to
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N o CWP 379122000

lhm C‘osndms h by the NGOs. Tt wis fun jer stated that the closing balance of cattle

as on Scpwmbcr 29 '2000 inall the Gasaduns was 8,516, According 1o the learned

cpumsci there was no account of 67,749 caltle thar were handed over by the Gosadans

1o-the NGOs,

The stand of e M(,D mq ports the plen of tau petitioner that

f
i
¢

P GO nduns/Gosl uﬂu» ure bo ng mxsmam\gcd and that hese estnblist uncnts are’ pvenues

fcw puaomd gain und are comxmmm, numhc; of 1r1%u1unues
In July, 1998, g repoit was prepared by Shii Raj Panjwani, Advoente,
counsel {or Animal Welfare Bourd éf India on the subject of mennce of abandoned
| ¢attle on Dcnﬂj}‘dn,ds. The report has been readered keeping in view the history of
Delhi nnd its people theough vardous ages, paliticnl developments and gx:pulmioh
growth of Delhi.

‘The aloresaid report first talks of Mahnbharata and mokes a teforence to
the city called [ndraprasthin. According o the epic, the Kauray kiog Dhritarasis gave
a picce of Tand on the banks of river Yamuno to his nephews, the Pandava brothers,
thinking thut the land was worthless.  The Panduavas are said 1o have founded a

spectacular cuy Indrapmstha at the :,m, hzmdcd over 1o them by Dhbritarostra,  In the
~cighth century AD, Dhilikn was founded by Rujput kings 1o the south-west of
ladraprastha,  Delli s believed 1o have derived its name from Dhilika. [t was the
capltal of Tomar kings and was surounded by o fort ealled Lok Kot, the wmains of
which are st,i‘]l:”visibb. Therenfler, Dhilika was ruled by different rulers of different
-dynasties at’diffcrcm points of time in history. ‘Thc location of Dhilika also kept on
shifting.  After the cod of the Moghul wule in Delhi in 1803, Lord Lake defeated the
Marathas in the bottle of Pmpargam near Delhi. Therealier, the British shifted theic -

capitalio 1()11 flom G \kutm 1o Dd The shifting of capital to Delhi was to a great ;

extlent rcs;x)ns'\hlc for u chnngc in the poputution puttern of Delhi. 1

1 also affected
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-5 CWP 379172000
cural way of Jife. Tn the beginning, six villuges in and around Raisina hills were teken
/ over for building the capital. By 1913, wwenty-five more villages weee acquired for
/ the purpass of mbzx’n;uyscq 1964 13”7 villuges camme within the fold of urbanisaton.
i . By now most of the vitlages except a few have been utbonised. Teday the population

of Dellii {s nearing the figue of 1,80 crotes ﬁhir; figute is not part of the report]. As
an imp:xctof ur\mn"xsaticm of zlxc villages, the area under {odder plantation declined
thereby mukiog the {eeding of livestock problematic, ‘The increase in population led
o na ncreased  demond for milk, which, in o, pn:)grc;;s:iw:}y increased the
populntion of livesiock to meel m;» demund.  According 1o the 1981 Gazetieer of
Delhi, development of seven duiry colonics was approved by the Ministry of
Agriculture at v cost of R.&S’ lecs. Dcfhi Development Authority (DIDA) also set up
thiee dairy colonies o wreal areas during 1960677 for c‘(n‘nprchcnsivc dairy
development and 1o provide employment to lundless and mueginal farmers. This was
followed by revised scheme. fuyolving o ol cost of Rs.10.9 crores for the
dc\/é\Opmcnt of}tcn ds\iry‘colonics wﬁﬁ 6!,214 entlle. The dairy cologies along with

pames, areas and capacity of the estimaed stock in setting them up are listed s per

below:-

: SNo. Cobny‘/\’ {loge Area Capacity — Bstimated
: ‘ (in acres)  (No. of cost
Ceattle) (Rs.in Inkhs)

: Ao MLC.D.

” 1. Goela Khuid 105.00 9,360 129
: Kakrala o 16,50 2,120 40
Nangloi-Sakrnwati 55.00 4,800 79
< Jhoroda : , ' 13.00 2,330 31
. Bhalswa ‘ 60.C0 0,640 79
6. Sahibabad Daulatpur ' 30.50 4,74 a8
7. Gharshi 231,00 13,4900 246

Sub-Total {(A) 520,88 43,900 652
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were 2,658 unauthorised dairiey comprising of 16,789 buffalees and 13,954 cows.

Toduy the figure would be mueh more as is wpparent from the foct that up 1o

 Seprember 2000 stray caule w,maf:wnc of 89,149 were rounded up.  The detnils

compiled hy: the M(fi) mutke it ulém- that there way 1 dispurity between what way
cavisuged by the planner and what was tealised afler exceution ot the ground level.
The unauthorsed daides being ron to cuter o the requirement of mille in Delhi is
rcsmnsib"w&é;u very grent extent forthe menace of stray cattle, cows and bulls.

In the eity there nre 8 dairy colonies providing abour 9,230 plots. Out
of the total number of 9,230 plots, §,805 plots have been allotted and remaining are
unauthorisedly cecupied.  Some o’f'thc plots nre being uvsed as shops and factories.
Their number is 1840, The number of plops which are lying vacant are 442, Besides
the various colonies where dairics have been permitied, zhczi'. are 2,655 ynauthorised
dairies which have o bovine population as pee below -

Bulfaloes  © 16,889

Cows I RPACE

207243

The dairies have  been operating illegally and no licences have been
granted by the concemed autbodiies.  The aforesaid factors and developments,
’cs’;:nccially(l:\{ckr,-risin_g demand for milk due o over population of the metropolis, have
caused the ;ﬁt’oblcm ol sty animals including caule and cows aﬁd their progeny.

The menace of sway catle s hozacdous and caL.sscs traffic soarls. Tt
alleets the safety of humun beings on the voud, Tt has the potential to cause accidents,
Besides, it depicts a very dismal picture of the capital. It is also very cruel on the
bovine animals ns they are let Toose on the roads  because the owners do not want 1o

feed them. "These animals huve to fend lor themselves. They eat whatever comes in

their way including gutbnge and plastic bags. This affects their health and couses

*
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,cwcmc Lmuma 1o thcm. V&’b also ﬁnd tmt Gcsadzmu by and d:"g%s, have UO{ bcz:n’_

szlc to] fulﬁ'& {he ;mr:pasez fo: wh;ch thcy wcm, mmb %;cd The *Ew, that the animals

Which wcm madu over o Gcsw:iam E‘uwc d up%um} apcaks volumes sbout their

working. The capital ¢ity c{' Delhi should be v show window for ihc world, Thestmy
cattle on the ronds gwcs a wmag s1gm\ Catle nnd other animals which are let loose
on the ronds by thelr owners we also responsible for filth, squalor and outbreak of

discases,

The requirement of mill in Delbi n present is more than 15 lec lts. pe
day (See Master Plan 2000). At picsent, the supply of milk b_‘g Delbi Milk Scheme
and Méth’cv Dairy. s (6 the wine of 7.30 foc s per day. The two agencles are
contemplating to incrense the supply of milk "\0 9.75 tnc his, per day. This leads o a

substantial shortfall in the supply of milk by Delhi Mi tk Schemne and Mother Dairy.

The mxsmutch bctwwn the supp\y \\ud 1uun wl, therelore, brings into pictuce private

purties” o fill up the ‘ga\p msultmg in the jocrense of eattle and bovine aninl
popultion in Dellii. This has resulted in e wenece of stray cuitle,
Tt appears that the State and its ngencies ne impervious the menace of

t { .+
siay eattle. They have not ke any elfective steps 1o prevent the eattle and the

i

bovine animals from taking to the rouds. This has alfected the quality of life of the

citizens, The inaction of the state and its ngencies fmpinges upon the {undumental

vight of lhc‘uiti"wns under Acticle 21 of the CoﬁsLiLulion. Under Article 48 of the
' Conslitunibn: ’thé 'S‘me”yimor alia fs required to protect m?d safeguard the 'fomsts and

wild life: The State by hcglecting tQ"pcrforn\ its duty in preventing the menace of

stray cattle is avoiding implementation of Article 48 of the Constitution. [t is the duty

of the State 1o keep i view the directive principles of the Stue policy which wre

fundamental in‘the governunce of the country and 1o apply those principles in malking
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‘the laws. Mo effective aw has been mnde o 1 prevent ihc, owners of bovine m&mnh
fncluding cattle and cows from being let leose, In the facts and circumsiances,

thevefore, it s bevonme ncccssmfy‘ W pive difections 10 e Swle o conuol and

prevent the numu., of suay cattle

r\ccosc%m;,ly, we direct and obxy’ ¢ us f’o Nows:-

The NDMC or the MCD and the Govemment of NCT of Delhi shall

¢
take all possible steps 1o relocnte dairies opersting in the municipal
zones of Delhi to the dutskirts of Delhi,

2. The 1 )el}n Millc Scheme nnd Mother Doiry should take steps to

muwm thcu suppiy of mi Ic W Delhi and in doing 50, a0 effort

shou?d be mddc':td mpc io the uuogg,mwed sector 50 that the
distribution is done by the aforesnid two :yxgc:,i')(;ics after collecting
milk from the villages on the periphery of Delhi or outside Delhi,
This will d\'scoumgcy private parties from opening daity farms in the
city. |

\)3./"1710 MED and the NDMC shall employ sufficient number of vehicles

W fenry the impounded cattle, |

i

4. The MC‘D, the: NDMC and the police department. should work:

together 1o stop the menace of sty cattle,

5. Co~ondinmion Coxnmmccs shall be constituted in each of the Police

Diswicts.. Each commlttcc shall'consist of the De puty Commissioner,

ST T TR e

e o AR i,

MED of the a1gp / &c«cwmxy‘ NI)MC, and the Deputy Commissioner

B

of Po ice of the concerned Distict, The two-member C ‘ommillee \shull

A A R N

be zcsponmblc for eradicating the menuce of struy eattle,
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6. ‘The MCDANDMC shall cancel the lieence of a dairy in case the cattle
xysx’ci;cyiim' bovine unimals belonging to it steny out of the premises in

whieh the dairy is buing von,

7 Cattle and bovine animals locuted in Delhi shall bave o tag anumber
ted ncound their neeks. The g number nust be indicative of the
owter o whom the unimal belongs so that theee s no difficulty in

trucing the owner. g
8. Prosecutions shonld be taunched under Section 98 of the Delhi Police
Act, 1978, aud Section 289 of the ndisn Penal Code, 1860 against the

owners of any cotle and: bovine uaimals which are found on the

sireets und mads,

9 The MCD and the NDMO should employ sutficient number_of

s -
e

rersoas 10 calch steay cautle und bovine animals, Once they are
: e i

it

st

caught they shall be impounded nod may be released only on payment
of fine of at lenst Ry 1,000/ ench. The vehicles which vre used fc)r
careying impounded entde nnd bovine aimals ought to be fied with
T :mixps in order Lo obviate the chunee of injury (o them. The lmnsit‘
and h(mdliug’ol‘ cattle and bovioe animals afier being impounded shall
X be in pobsonanee withy the ;:u'r.:»viﬁ<>nﬁ of the Prevention of Cruelty to
Anim:nl"s ~1\¢t, 1‘)60.:
10/The elecudeity  gencrating  compunies and - the clectric  supply .

companies  shall  disconnect elecwicity 1o the  unauthorised

Julrles/dniey colonles with tnnmnedinee effect,

The roads of Delhi should be made free of stray cattle and bovine

1';. Ii
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animuls by 1% Febroary, 2003, No cattle or bovine animals shall be permitted on the

vond§ ufier the wlomsnid due. The wsponsihility to comply with the order will be

that of the uforesald Commitiees i their a'{:spa‘éﬁivc areus,
ln Civil Writ Petition No. 842 of 1997, the allegation is that the
Goshalny/Gosadans are being mismunsged. We fave earlier noticed that a large
number of cotle and bovine animuls were hunded over o Goshaloy/Gosadans, but it

~was Tound that only uﬁuiiicd qumbcr %vck:c availuble with them. There is olso a7
sertous atlegaton ot cattle und bovlne nnimals are not being provided with proper
foodd and the nmount which is released for the putpose of providing food o them s
belng missppropriated. [ the clrcumsincts, we e of the opinion that a commitiee

headed by the Comimissioner, Municipal Coporaton of Delhi, with three other

members, namely, She Raj Panjwani, Advecate, Ms, Meeri Bhatin, Advocale, and

e et S i P ST

L

Shid Anil Grover, Advecate, should go inte the question of mismanagement of

e

Goshalay/Gosadans and submit their report. - We order accordingly. The Committee,

apuct fronr going foto the veracity of the ullegatons, shall suggest wnediol megsures

W0 tectify the defect in the lunctioning ol the Gostwlag/Gosaduns.

With the aforesnid diccetions and observations, the wit petitions are

disposed of. - The matter, however, be placed for compliance report by the

respondents on Jaouary 30, 2003,

ANTL DEV SINGH
Judge

R.S. SODHI
December 16, 2003, Judge

pejios




